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.~ Telecom, Madanapalle,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HfDERABAD BENCH

AT HYDERABAD
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Smt. A.Sandhya Rani «+ Applicant.

Vs

1, The Sub-Pivisional Officer,

2. The Sub-DPivisienal Engineer,
Telecom (Groups), Madanapalle,
Chittoor District.

3. The Telecom District Manager,
Chittoor District, Tirupati-SO1.

4., The Chief General Manager,

Telecommunications, Sanchar Bhavan,
Abids, Hyderabad-1. .+ Respondents,

Counsel for the applicant ¢ Mr. S.Ramakrishna Rae

Ceunsel for the respondents Mr. V.Rajeswara Rao, adai,cest.
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ORDER 1N

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.) |

Heard Mr.S.RamakrishQa Rao, learned counsel for the

applicant and Mr.V.Rajeswara Rao, learned counsel for the
reSpondents. ' ' ’
2. The applicant joined gs Telephone Operator on 29-1?-8#1?

¢ nearky place]
wohod When she @ ugﬁ)married she applied her transfer to Tirupati[pnde?

Rule 38 of P&T Mannual Vol.IV. She was transferred to Madanapalle
as Telephene Operator on her request. Her'husband who was a !‘
State Government official had also managed to come to Madlnapalib
after she joined at Madanapalle, In the meantime the Telephoné‘
Ope .-ator pestg gt Madanapalle .5 surrendered and all the
Telephone Operators yere made surplus due to introduction ef ’
STD and other fgcilities., In view of the surrender of the pos%s
ana'the Telephone Operatorscmade surplus ske was posted ;¢ TOA
under g;i till the cadre conversion of the applicant £rom
Telephone Operator to TOA is approved by CGM, Hyderabkad as
can be seen from Memo No.E/11-10/TQ/80 dt. 15-6-93 (Anncxure-Iﬁ

at Page-19 of the OA). She was also relieved to jein to the TQA

post by meme No.E/61/TRFS/XIII/81 gt. 18- 6-931_ r name was |

delegted from the caare strength of Te lephone Operators aS can

be seen from memo No.Transfs./93-94/UTO(TKS)/MDP/166 At«19-6-93
{(Annexure-VI at page-21 of the CA), hiﬁzg the mateer gtood thug

|
the meme No.E/11-10/T0/192 gt. 17-4-97 {Annexure-I1 at page~15)

|
|

Places of Telephone Exchanges noted ag;%npt that order. In tha ]
ted

was i8sued ¢ransferring scme of the t§/TSOs/:Os to the various

crder the name of the applicant was not included, The Memo date

Ne.E/11-10/TO/I1/20
17-4-97 yygs supereseeded by the Memo/¥ated 6-5-97 (Annexure-IIIX }
at page-17 of the OA) ge—issued gransferring the Telephone

Operatorg to other places. The applicant as per this order was‘
| .
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transferred as Telephone Operator under the Telecom District
Manager, Tirupati. This transfer order dated 6-5-97 35 also
superceeded by thé transfer order therein memzdgo.E/ll-lo/TQ/ i

I1/23 dated 19-5-97, As per this latest orderLPhe applicant

was posted at Tirupati, The applicant alleges that the order ;
aate§2§;2§fé§‘d§§ issued in favour ¢f some of the Telephone

Operatorg of Madanapalle Telephone Exchangef The applicant
had submigged a representation dated 12-5-97 (Page-29 of the OAR-
requesting R=4 to retain her at Madanapqile;itself as TOA.

That representation is still to be disposed of.

3. This OA is filed praying for a direction to R-3 to
retain her at Madangpalle _o TOA in view of her family

circumstances pancelling her transfer orderjdated 6=5-97. !

4, It is not known what action was taken for the letter

dated 15-6-93 whereby g proposal was sent for the cadre |

conversion of the applicant from the post of‘Telephone Operatori
‘ !
to the post of TOA, In the mean time the applicant was posted

to Tirupathi as Telephene Operator by the impugned@ order dated

6-5-97, Against that order she has appealed to R-4 by her

representation dated 12-5-97, 1Ip the facts and circumstances |
of the case I fee) that the applicantls representation dated i
12-5~97 should be disposed of before implementing,the impugned ?
order dated 6-5-97, If the cadre ;tr ength of TOA under R-ﬁ is *
not fully occuprgd and if there is vgcanczhin the cadre strehgth

of TOA ‘under R-1 still and anyhody is posteﬁifhen she sheuld bm

continued ze TOA in that post ¢ill such time her representatien

v

dated 12-5-97 is disposed of.
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In the result, the follewing direction is given:-

The applicant should be continued as TOA under
R~1 if there is @ vacancy and no posting érder has been
issued to £ill up thurbacancy under R~1 theﬁ—the~appiiciut
shantﬁ“btﬂmmﬂdmmmd&as_moAJMMhnrihﬂ¢* ‘hll such time the
representation ;3dressed to R=4 dated 12-5-97 is disposed

of.

|

|

|

|

1

i

1 |

| |
6. The OA is ordered accordingly at the admission stage

itself, No costs, }

|

|

, \

(R. RANGARAJAN)

|

MEMBER ( ADMN., ) |

i J

Dated : The 10th June 1997, L A% |
(Dictated in the Open Court) | vt ”:;QJh|

| : D Q_(::)k’ |

spr . | {
|

(Registry sheuld sens a copy of the OA along with
the judgement to R=-4) |
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py to:

u

The Sub Diyisional OPficer, Telscem, Madanapallas

2| The Sub Divisional Engidser,Telscem (Groups),

Madanapalla, Chitteor D;atrict.

' The Telecom Ofstrict thagar, Chittoor District,

Tirupathiy

i The Chief Genersl Manager, Telacommunicationa,

Sanchar Bhavan, Abids, Hydarabad.

¢|0na copy to Mr.S.Ramakrishna Raep Ad.ocate,CAT,Hyderabadg
{|0ne copy to Mr.v.Rajesusra Rao, Addl-CGSC,CAT,Hyderabad,
7410na copy to OJR(A),CAT,Hyderabad.

8% |One duplicate cepy.
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